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17.01.2025 and consequently, it has also deposited the 

requisite amount of advance royalty. A true copy of the 

Letters of intent issued in favour of the Respondent for the 

said lease dated 17.01.2025 is ANNEXURE R-1.

4. That the Original Application is based on incon-ect, false

and misleading facts. The Applicant herein has sought relief

from the Hon 'ble Tribunal, primarily against the DSR for

year 2024 alleging that it was prepared without the

replenishment study for year 2023. The other relief sought

are merely consequential to the main prayer. However, in

light of the replies filed by the state respondents the issue

regarding the replenishment study before preparing the DSR

2024 does not survives.

5. That the t affidavit dated 03.03.2025 filed by the District

Magistrate, Hamirpur clearly mentions that firstly the Sub

Division Committee has made assessment on the basis of

the data collected in year 2022 for assessment, thereafter, in

Hamirpur was conducted and completed by Sub Divisional 

Committee in the year 2023. The geo co-ordinates o
f 

all 

mining area have been explicitly recorded in DSR. 

6. That during the hearing on 05.03.2025 this Hon'ble Tribunal

recorded the statement of the Mines Officer, Hamirpur, Mr.

Vikas Singh Parmar that the replenishment study pre and
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ANNEXURE R-191307
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